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ORIGINAL APPLICATION NO. 465 OF 202\, L OS

(I.A. No. 828/2025)

IN THE MATTER OF:

ASHISH SHARMA ...APPLICANT
VERSUS

STATE OF U.P. & ORS. ...RESPONDENTS

RESPONSE ON BEHALF OF UPPCB IN COMPLIANCE OF THE

ORDER DT. 16.12.2025 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL

I, Vikas Mishra S/o Shri Ganga Sharan Misra aged about 45 years, presently
posted as Regional Officer, Regional Officer, Uttar Pradesh Pollution Control
Board, Gautam Buddha Nagar, U.P. do hereby solemnly affirm and state on oath

as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

Glesent affidavit.




o

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I

Allegations in the Original Apglication

. That in the present matter, the applicant had filed a letter petition
submitting that 14th Avenue, Gaur City-2, Greater Noida West, Uttar
Pradesh is having a waste collection center in the basement of I Tower
situated in the center of the project. The garbage dumped there is emitting
extremely foul smell which is causing lot of physical and health distress.

The applicant and other residents compl ained to the Project Proponent but

to no avail.

II. Constitution of Joint Committee

4. That further the Hon’ble Tribunal vide order dt. 03.08.2023 constituted a

Joint Committee to verify the facts and submit a report.

111. Findings of the Joint Committee

5. That pursuant to order dated 03.08.2023, a report dated 07.1 1.2023 was
submitted by Joint Committee through Regional Officer, Uttar Pradesh

llution Control Board (hereinafter referred to as “UPPCB”), Greater
O

.da stating that an Organic Waste Convertor Machine (hereinafter
oida st

«OWC Machine’) for processing and disposal of Municipal



Solid Waste generated from the above residential project has been installed
in basement; one exhaust pipe/ducting is provided which opens on top
floor; there was a gap in the joints of the duct/exhaust pipe due to which
foul smell was observed in nearby area; Project Proponent did not provide
any logbook of functioning of OWC Machine; daily consumption record
of the said machine, consumption of anti-smell chemicals etc.; and, also
did not provide generation of solid waste per day, details of disposal of
solid waste (dry and wet), capacity of OWC machine and duration of its

functioning etc.

The main observation of the Joint Committee were as follows:

I. “Project has installed Organic Waste Converter (OWC) Machine
for processing and disposal of municipal solid waste generated from
said project in basement. One exhaust pipe/ ducting is provided for
same, which opens on the top floor.

ii. It was observed that there is a gap in the joints of the duct/exhaust
pipe installed for the Organic Waste Converter (OWC) section, due
to which foul smell was observed in nearby area.

jii.  Project proponent has not provided logbook of OWC operations,
daily electricity consumption of OWC, consumption of anti-smell

chemicals and copy of approved map by GNIDA with location of

owc.
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iv.  Project proponent has not provided generation of solid waste per
day, details of disposal of solid waste (dry and wet), capacity of
OWC and duration of operation of OWC per day, details of disposal

of manure as informed to be produced by OWC installed at project.

IV. Regulatory Action By UPPCB

6. That in view of above shortcomings observed by the Joint Committee,
Regional Officer, UPPCB, Greater Noida (nodal agency) issued notice to
the said project, vide letter dated 16.09,2023.

A Copy of the notice dt. 16.09.2023 has been annexed herewith as

ANNEXURE R-1.

7. That in compliancé of notice dated 16.09.2023, project has submitted its
reply on dated 03.11.2023 regarding shortcomings found during
inspection.

Copy of letter dt. 03.11.2023 has been annexed herewith as ANNEXURE

R-2.

8 Further a Show Cause Notice under section-5 of Environmental

(Protection) Act, 1986 has been issued against the said project by the

PPCB, Lucknow vide letter dated 01.11.2023. That the Project

khponent responded to the notice dated 01.11.2023 vide a reply dated



28.11.2023 addressed to the Chief Environment Officer, UPPCB,
Lucknow.

A copy of notice dt. 01.11.2023 has been annexed herewith as

ANNEXURE R-2

Y. Disposal of the Original Application

. That this Hon’ble Tribunal vide order dt. 16.08.2024 disposed of the above

OA directing as under:

“8. Shri A.R. Takkar, Advocate appearing for respondent 4 stated that
from date of receipt of order of G Noida with regard to permission of
shifting of Waste Collection Centre and OWC Machine, appropriate steps
shall be taken and process of shifting shall be completed by Project
Proponent within one month.

9. In view of above stand taken by respondents 4 and 5, we do not find
that any further order is required to be passed in this matter except that
the said authority and proponent shall comply with the above stand.

10. However, we also observe that at shifted place also, appropriate steps

G mitigating air pollution shall continue to be taken by Project

roponent in accordance with provisions of Solid Waste Management

es, 2016 and the suggestions made by Joint Committee in its report
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dated 07.11.2023.”

VI. Execution Application filed

10.That further the applicant filed an Execution Application No. 73 of 2025

for the execution of the above order dt. 16.08.2024.

11.That subscquemly, the Hon’ble Tribunal vide order dt. 16.12.2025

directed as under:
-y ) '
0. Learned counsel for respondents no. 2, 3 and 5 seek four weeks' time

Jor filing of compliance reports.”

VII. Compliance Status On Behalf Of UPPCB

12.That in compliance of the aforesaid order, the response on behalf of

UPPCRB is as under.

13.That it is relevant to submit that the UPPCB has issued the Consolidated

Consent to Operate and Authorization dt. 17.04.2025 to the Project

Proponent which is valid from 17.03.2025 to 31.12.2027.

A Copy of the CCA dt. 17.04.2025 has been annexed herewith as
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14.That it is relevant to submit that the UPPCB has written a letter dt.
06.12.2025 to the Project Proponent to provide the further compliance
report.
A Copy of the letter dt 06.12.2025 has been annexed herewith as

ANNEXURE R-5

15.That in response to the above letter, the Project Proponent has replied vide
letter dt. 20.12.2025, stating as under:-

* That proposals identifying two alternative sites within the project
premises for relocation of the Waste Collection Centre were -
submitted to GNIDA vide letter dated 21.06.2024. The Hon’ble
NGT, while passing the order dated 16.08.2024, took note of the
said proposal and directed GNIDA to pass an appropriate order and
communicate the same.

e Pursuant thereto, further reminders were submitted to GNIDA vide
letters dated 16.09.2025 and 05.10.2025; however, no final
approval/order has been received till date.

e That relocation of the Waste Collection Centre is contingent upon

receipt of approval from GNIDA. We reiterate our readiness and
willingness to comply with the Hon’ble NGT’s order and to

undertake relocation immediately upon receipt of the requisite

approval.
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A Copy of the letter dt. 20.12.2025 has been annexed herewith as

ANNEXURE R-6

VIII. Latest Inspection

16.That it is submitted that the latest inspection of the said site was conducted
by the UPPCB officials on 02.01.2026, wherein the observations were as
under:
e During inspection, organic waste converter (OWC) was found
operational.
e Bleaching powder/ anti odour chemicals is being applied to control
foul smell in OWC section.
e No foul smell was observed due to handling and operation of OWC
section in nearby area.
e Logbook is being maintained regarding quantity of daily generation
and disposal of MSW in project.
e OWC in not shifted to another location. OWC is established at older
place (Basement of 1 tower of project).
Photographs taken during inspection have been annexed with the
inspection report.

A Copy of the inspection report has been annexed herewith as

ANNEXURE R -7
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17.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on reco

DEPONENT

VERIFICATION

Verified at G.B. Nagar on this 09" day of January, 2026 that the contents
of the above affidavit from paragraphs 1 to 17 are believed to be true and
correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

-

DEPONENT
AKT' EEES_iFE

/
\3}7’11) é
\/mnn ra Mr.

Notary Advocate
Reg. No.-2874
G.B. Nagar
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To . Dated- 03.11.2023
The Regional officer, Greater Noida
Uttar Pradesh Pollution Control Board,

A-1, First Floor, Commercial Complex, Sector Beta-2,
Greater Noida-Gautam Buddh Nagar (up).

Sub In response to your letter dated 16.09.2023 bearing reference number 696/NGT-67/2023
concerning compliances of order dated 03.08.2023 passed by the Hon’ble National Green
Tribunal in (OA No. 465/2023 Ashish Sharma Versus State of UP) in the Group Housing
Project 14th Avenue / GC 14 “Gaur City 2” at Plot no.-GH-03, Sector-16C, Greater Noida
(U.P.)

Ref 1. Your Letter no. - 696/ NGT-67/2023 dated 16.09.2023 (Annexure 1)

2. Log Book Copy of Solid Waste Management Works (Annexure 2)

3. SOP Issued to Garbage Agency document (Annexure 3)

4. Technical Details of OWC Machine (Annexure 4)

5. Approved Sanctioned Map from Greater Noida Authority (Annexure 5)

6. Purchase order of Anti Odor chemical and bleaching power (Annexure 6)

7. Photographs of OWC Machine in working condition (Annexure 7)

8. Photographs of Solid Waste Management System at GC 14 Site (Annexure 8)

9. Photographs of Manure Use in Horticulture Area within Project GC 14 (Annexure 9)

10. Photographs of Garbage Room Deep Cleaning Work After Work Completion in Evening

(Annexure 10)

11. Photographs of ducting work maintenance work (Annexure 11)

12. WO & Payment details of Maintenance Contract of Duct Work (Annexure 12)

13. Log Book of Anti Odor chemical and bleaching power maintained at site (Annexure 13)
Respected Sir,

With reference to the above subject, we would like to inform that we have developed a Group Housing
Project “Gaur City 2” at Plot no.-GH-03, Sector-16C, Greater Noida (U.P.).

In view of your Letter no. - 696/ NGT-67/2023 dated 16.09.2023 which was received on 28% October 2023,
we would like to state that the project GC14 (14* Avenue) consists of total 21 towers comprising of a total

o
4693 flats. Presently, there are 3800 families residing in these complexes.

Vi
}"* As per the calculation sheet below, total solid waste generated is approximately 5130 KGs out of wl'li‘;.:}..l_t
o % about 2000 kg/day is biodegradable waste. Two OWC Machines of 1000 Kg/day Capacity Each hay

&.‘ been installed to manage this waste. (Please Refer Annexure 2).
| v da

o pEE > o o For Gaurs®
) . i-_\ \ﬂ" \,\N l}
[ N %ﬂﬁ"‘

A4 G) GAURSONS PROMOTERS PRIVATE LIMITED

Regd. Off.: 101, 15t Floor, Ashish Comm. Complex, Plot No-2/3, LSC New Rajdhani Enclave, Delhi-110092
Corp. Off : Gaur Biz Park, Plot No.-1, Abhay Khand-II, Indirapuram, Ghaziabad - 201014 (U.P) India

Tel: 491-120-434 3333 | Toll Free.1800 180 3052 | CIN U45200DL2006PTC157197
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OWC Machine Calculation - GC 14/ 14th Avenue
Descri thn e = o Unit Particulars
Occupied No. of Flats Numbers 3800
Average Occupancy / Flat Numbers 4.5
Total Population Numbers 17100
Residential Refuse (As per NBC 2016) gg y Kapis f 0.3
ay

Estimated Waste Generated Kg / Day 5130
Estimated Organic Waste Generated (40%) Kg / Day 2052
Estimated Inorganic Waste Generated Kg / Day 3078
Capacity of OWC Machine Installed at Site Kg./Day 2000

2. The Solid Waste Management System implemented at the site is detailed in the SOP issued to the
Garbage Agency appointed for such purposes. (Please Refer Annexure 3).

3. OWC Machine installed in the project is of Make - SMS Hydrotech from Faridabad. Daily electricity
consumption of each machine is around 40 - 50 Units considering 12 - 14 Hours Operation per day. (For
Technical Details Please Refer Annexure 4)

4. The Manure generated from OWC Machine is used in landscaping areas within and outside the project.
The excess manure is being handed over to the garbage vendor for self-use/sale.

5. The OWC Machine Room / Garbage Room is located underneath Tower I in Basement 1. The map

depicting the OWC Room's location, as approved and sanctioned from Greater Noida Authority is
attached herewith as Annexure 5.

6. Bleaching Power and Anti Odor chemical are being administered daily within the project premises for
sanitation and cleaning purposes. A copy of Purchase order of Anti Odor chemical and bleaching power
is attached herewith as Annexure 6.

7. In extension of the aforementioned practices, we have diligently arranged for Solid Waste Management
in strict compliance with the regulations stipulated in the Solid Waste (Management & Handling)
Rules, 2016 published on 08.04.2016 by Ministry of Environment, Forest and Climate Change
(MoEFCC), New Delhi (actual site images are annexed as Annexure 8) details of which are as follows :

*  We are providing two distinct dustbins (Green and Blue) to facilitate waste segregation, primarily
categorized as Dry and Wet Waste, allocated to each flat owner.
e  Solid waste generated from each flat is collected using the respective dustbins for Dry and Wet, ,

Waste. o
We are undertaking Waste Segregation techniques by categorizing various types of waste such as :ﬁ
Biodegradable, Non-Biodegradable, Recyclables, Hazardous, and E-waste within the Project. ‘ORI

Biodegradable waste, sorted and segregated, is subsequently converted into compost via the:
Organic Waste Composter installed at the site (Images annexed as Annexure 7) and utilized m.‘tflé"3
Horticulture within the Project. (Images annexed as Annexure 9) Sei
Other segregated wastes like Non-Biodegradable, Recyclables, Hazardous and E-waste etc. are Ashh
appropriately managed and subsequently handed over to the respective Waste Handling Agencies.

GAURSONS PROMOTERS PRIVATE LIMITED For Gaursons Promoters Pvt. Ltd.

Regd. Off.: 101, 1st Floor, Ashish Comm. Complex, Plot No-2/3, LSC New Rajdhani Enclave elhi-% =
Corp. Off.: Gaur Biz Park, Plot No.-1, Abhay Khand-Il, Indirapuram, Ghaziabad - 201014 (U‘.;/
rised Signatory
. 3 " + . 1 ol o i
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8. A total of 58 dustbins, each of 220 liters capacity and equipped with wheels, have been provided for the
purpose of collecting garbage from the Pproject.

9. The issue of unpleasant odors emanating from the area has been addressed by rectifying air leakages in
the Garbage Room. Regular use of Anti-Odor Chemicals and Bleaching Powder has been implemented
in the Garbage Room. Images depicting the deep cleaning process are appended to this letter as
Annexure 10.

10. The logbook detailing the issuance of Anti-Odor Chemicals and Bleaching Powder to the Garbage
Agency is annexed herewith as Annexure 13.

11. The repair and maintenance work for the ducting system is currently in progress and is expected to be
finalized within the next ten days.

Images of the maintenance work is annexed herewith as Annexure
11, accompanied by the Work Order Copy and Payment Details to the contractor, provided as Annexure
12

In view of the above details and clarifications,

we respectfully request your esteemed authority to render
this complaint null and void.
Thanks,
Yours sincerely,
wd
For M/s Gaursons Promé‘g&f[’vt. Ltd
2L
6\0
o

ot
Encﬁ?:above p)“‘

CCTo:
The Chief Environment Officer,

Uttar Pradesh Pollution Control Board,
T.C.-12V. Vibhuti Khand,

Gomti Nagar, Lucknow - 226010

GAURSONS PROMOTERS PRIVATE LIMITED

Regd. Off.: 101, 1st Floor, Ashish Comm. Complex, Plot No-2/3, LSC New Rajdhani Enclave, Delhi-110092
Corp. Off.: Gaur Biz Park, Plot Na.-1, Abhay Khand-ll, Indirapuram, Ghaziabad - 201014 (U.P) India

Tel: +91-120-434 3333 | Toll Free:1800 180 3052 | CIN: U45200DL2006PTC157197

E: customercare@gaursonsindia.com | W: gaursonsindia.com
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Monthly Report - Solid Waste Management
R H 2 Project Name - 14th Avenue - Gaur City 2
Name of Vendor- “wiRa  Name of Operator - Sy hef, J
LS Month & Year -
Total No of Flats- 4Rc0 Occupled no. of Flats- 280
2 o] b= on Blo ble | Inert/ Rejected | Site Clearance | Dally FlectricPower |« B}
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Details of Consumables and maintenance works:
Note- 1. Separate dustbins (220 Kg. capacity each) should be available for Dry Waste, Wet Waste, E-Waste and Lamps/Battery
2. The site should be properly ventilated and In hygienic condition
3. Brief details about the Solid Waste Management Process & the Vendors contact should be displayed at the site.
Name & Signature ¢y N\ !
N\ xot
(&
(SWM <.=w%7€
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GAURS
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SOP ISSUED TO GARBAGE AGENCIES FOR SOLID WASTE MANAGEMENT
SERVICES SYSTEM AS PER SWM 2016 RULES

1.Collect Solid Waste in Containers (Door-to-Door/ Flat-to-Flat and Floor-to-Floor: Collect
primary Segregated Solid Waste from Door-to-Door/ Flat-to-Flat and Floor-to-Floor on
daily basis in morning in different color bins for Non-Biodegradable waste and
Biodegradable waste separately. Keep all PPE / Equipment / Tool: Use of Personal
Protective Equipment’s/ tools like uniform, disposable mask, gloves, gumboots, ID cards
etc. by waste collection person

2. Segregate Solid Waste Daily: Waste shall be segregated continuously as soon as waste
starts coming inside Garbage Room in Biodegradable (WET WASTE) and Non Bio
degradable (DRY WASTE) inside the garbage room again as a part of secondary
segregation

3. Treatment of Biodegradable Waste: The above segregated Biodegradable (WET WASTE)
shall be processed in the Fully Automatically OWC machine’s for treatment continuously
i.e. 24 X 7 all days and once the compost cycle of the OWC is completed, compost
produced shall be collected in bags in proper hygienic conditions.

4. Two Manpower to be permanently deployed in Garbage Room for Segregation, OWC
Machine Operation & Cleaning of Garbage Room

5.The produced compost may be used primarily at various horticultural area of the site,
whereas the balance compost, if any, could be taken away by the Second Party for own
use

6. Transporting Reject / Inert Waste: All segregated Reject / Inert Waste should be
collected and stored in the separate dedicated area and the same should be loaded in

the GNIDA nominated agency vehicle

7. Transport Inorganic Solid Waste and Clean the Site- All Non-Biodegradable solid waste
collected from common areas by Garbage Agency including paper, plastic, metal, etc.
shall be taken away by the Second Party before 6 PM Daily.

8. Maintain Log Book: Log book shall be maintained daily and signed jointly by Garbage
Agency representative and Gaurson Facility Team.

9. Exhaust Ventilation Fan to be Switched ON from 7 AM to 8 PM to remove odor from
Garbage Room

GAURS

your own world
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1000Kg/day Bio Mechanical Compost Machine
Technical Specifications

Output Organic manure
e Inbuilt Shredder
¢ S.S Composting Tank
e Qil Tank
Machine Specifications ¢ Heating System
¢ Climate Control System
e Two Single Phase Exhaust
Dimensions in Lx W x H (Ft) 9x6x6.5
Volume Reduction 80-90%
Capacity per day 100-1100Kgs
Power Consumption Load with
Shredder while feeding (16-15 H.p)
Power Consumption Load During (75-12 1L
Composting Process
Installation requirement Three phase electrical supply, vent for outdoor
exhaust
. Control system PLC based control
Machine Operation Fully Automatic
Waste input & compost removal Separate door for waste input & separate door
provision for compost removal
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Heater system 6KW

Indirect Oil Heating

Composting method

Micro-organism based natural
composting

Processing time

Within 24hours

Other features

S.S Composting Tank

Oil level indicator

Temperature Controller and sensor
Humidity Sensor

Compost in composting tank Level
indicator

Machine Operation indicator

Treatable items

Food Waste, Fruits, Fruit peels, Plate Left
Over’s, Vegetables, Vegetable peels, Fish,
Fish bones, Chicken bones, Bread, curries,
garden waste (dried/wet leaves, small
twigs).

Untreatable items

Coconut shells, Metal waste, plastic,
glass, big bones, large
shelis, petrechemicals

Warranty

12 Months

Geared Motor

ABB / Bharat Bijli / Siemens / Crompton

PLC/electricals
(Contractors/HMI/Wiring/Relay/MCB)

L&T, Siemens, Mitsubishi, Delta

Particle reduction Unit Blades

Special Alloy Steel
(Case hardened 45-55 HRC)

Steaming controller Uni

Senor based Panel controlled

Humidity Unit

Senor based Panel controlled

Canopy

Sound and Fire proof
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I GAURSONS PROMOTORS PVT LTD

Gaur Biz Park
Abhay Khand-2 Indirapuram

PURCHASE ORDER

Buslness Unit 14th Avenue / GC 14 “Gaur City 2" at Plot no.-GH-03, Sector-16C, Greater Nolda (U.P.) GSTIN- 09AACCG7684H1Z6
i Order No. : 72POIND/00327/23-24 Mode of Transport :

Order Date . 02-09-2023 Dellvery Address :
E-98 GALI NO-2 i

14th Avenue f GC 14 "Gaur City 2" at Plot no.-

NEAR SAl TEMPLE,SARASWATL KUN) Quotation No. 3 GH-US,Scctor{lt'nC, Greater N{:{da (U.p) e
GAUTAM BUDH NAGAR Quotation Date = GSTIN- 09AACCG7684H1Z6
GST LOCATION- UTTAR PRADESH GSTIN- 3
09BVYPB8457Q1ZA Kind Attention =

Tele-

PAN:- BVYPBB457Q

Please supply the following Materials/items In accordance with your Quotation and subject to following terms and conditdons.
SINo. | Code-# | HSN : ' ' g r T *Amount Indent No; *** | Delivery - <
| ) S ] R | P AORAE T WA e Ly g:‘.g‘,sfs;ireg
1 28061000 1,000.000 437.00 437000.00] INDGSDM/0026 | 13-09-2023
Freshener, Non-Aerosol, Fine Mist, 8 oz. 5/23-24
Z |CH- 28061000 |Bleaching Power KG 1,000.000 25| 25000| INDGSDM/0026 | 13-09-2023
0502 5/23-24
BASIC 462000.00]
CGST 41580.00
SGST 41580.00
Gross 545160.00

Rupees Five Lac Forty Five Thousand One Hundred & Sixty Only

Ternms & Conditons :

1. Delivery:- WITH IN WEEK
2,.Payment;- As Per Company Schedule.
3. Purchase order number & HSN No must be mention on Tax invoice bill. .

* 4. The contractor,/vendor must deposit thelr GST and File their GST returns as per the due date prescribed by the government In case, “Gaursons .” party [s not
able to get the GST credit due to incorrect Filing of the GST returns or non8iling of GST returns or for any other reason whatever it may be, the company shall
have the full right to stop the due payment to the contractor/vendor till “Gaursons .” gets GST credit
5. As per GST regulations, SUPPLIER are obligated to upload the necessary information of GST charged in the GSTN portal within the statutory prescribed time
frame, such that It would enable us to avail the credits, failing which, we shall be entitled to withhold an amount equal to 200% to the GST charged till the speci8
fed time the SUPPLIER modiBies its information and uploads the details of GST Invoices on the GSTN portal. Delay uploading of information by SUPPLIER Is also

“ llable to Penalty and Interest which is to be deducted/reimbursed.

6. The SUPPLIER is aware that as a statutory requirement under The Central Goods and Services Tax Act, 2017 (GST), the SUPPLIER is lfable to provide with a

" GSTCompliant Tax invoice/E-Involce for supplies, if any, failing which, We shall be constrained to withhold the payments of goods/services, if any, until receipt of
aGST compliant Invoice from the SUPPLIER.

7. Without prefudice to the provislons of this Agreement, the obligations of the SUPPLIER to comply with the GST Law shall survive the termination / expiry

ofthis agreement.

.8, In case, Input tax credit ('ITC’) of GST is denied or demand is recovered from Company on account of any non-compliance by the SUPPLIER, Including but not
‘limited to, non-reporting of tax involce in the return, non-payment of GST charged, difference between GSTR-1 and 3B or GSTR-2B & 38 of the supplier,

theSupplier shall indemnify reciplent in respect of all clalms of tax, penalty and for interest, loss, damages, costs, expenses and liability that may arise due to such

Ton-compliance. Company, at Its discretion, may also withhold/recover such disputed amount from the pending payment of the SUPPLIER.

9 Where applicable the SUPPLIER shall ensure that E-way bill is generated along with all documents,as speciied under Rule 138 of the Central Goods and

Services Tax Rules, 2017 (“CGST Rules, 2017). The SUPPLIER hereby undertakes that it would be the party responsible for the generation of E-Way bill as required

For, GAURSONS PRQMOTOR PVT LTD

Authorised Signatory Authorised Signatory
Level 1 Level 2

This Purchase Order Is Subject To Juridiction Of High Court Only. Page 1
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Annexure 7 — Photographs of 2 Nos. of 1000 Kg Each OWC Machine in Working Condition
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Waste Collection in Primarily Segregated Manner at Source

Greater Nolda, Uttar Pradesh, India
M:I!).Wm:q,mnmmmmm wnmm
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Lst2asimeer |
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ICHIPNINY, G City 2, Oharvied, Chipyars Kineg Ut Tigrl, Unar Pradesh
209008, iris

L M toeer

Lang T7410000°

PV oM Al OMT #0539

Ghariabad, Uttar Pradesh, Indis

Orasebed, U Praceu TTI8, incie

Tomer-f, Grascar Neicla W R, Secior 165, Gaur Coy 2, Creoyens K U T, |
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e

Ghaziabad, Uttar Pradesh, india
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Seconda

Ghaziabad, Uttar Pradesh, india
¥, Gy Oy 2, OMamabas, Chigyana X Urf Tigr, Uetar Pradesh
oo, (]
L 29 SHP0
Long ZTm00be
TV 136 AM GUIT 40800

Segregation (D
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Lot 25 010041 p \
LomgTrazoap, OV ol
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& Wet Waste) in Process Garbage Room in Basement 1
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3 Ghazlabad, Uttar Pradesh, India
[} JCOD+BWL H Block Rd, Gaur City 2, Ghaziabad, Chipyana Khurd Urf Tigrl, Uttar
3 Pradesh 201009, india

Lin 28618487°

Long 77.419755*

. & - -
Ghaziabad, Uttar Pradesh, India
JCOB+EW, H Block Ro, Gaur City 2, Ghariabed, Chipysna Khurd Urt Tigr,
Pradesh 201003, Inda .
{ Lst 28.818487°
1] % ik (* | Long 77.419755°
30£10/23 01:03 PM GMT +05:30

LS B s ek SV

I Segregated Wet Waste Transferred Into OWC Machine for Composting Process
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|




136

29

Il

Dry Waste & Inert Waste Being Transferred Out From Garbage Room

|

Ghaziabad, Uttar Pradesh, India

I

* [l o7 Map Camera

20070, 1 Fower, 14th Averis, Graster Nokda W Rd, Gaur City 2, Chipyana Khurd Usf

|

|
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Energy Meter Installed for the OWC Machines
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Annexure 9 — Ph
otographs of Manure Use in Horticulture Area within Project GC 14
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Annexure 10 - Photographs of Garbage Room Deep Cleaning Work After Work Completion in Evening
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Annexure |1 - Photographs of ducling work maintenance work
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Ann x L )
exure 12 - WO & Payment details of Maintenance Contract of Duct Work
o ———
— GAURSONS PROMOTERS PVT LTD i
Cain Bl Part Imbrapusws GHAZIARAL UTTAR PRAGESH (NDUA P Code I8
Work Qrder
Bosinens s 1ATH AVENUE .__‘_______________ - I
uvm-nn |
RAGAANT PROJITTE & BERVICLS [ARIPXA1104) Work Ordut Mo wo ’ |
VILLAGE - MRPURA POLTCHAOAT  GAUTAM BUDTHA HAGAR Vrork Dedat Date  DW1DGT2 ———
JRALTIAN SUODHATAGAR, UTTAR PUADERH - 2008 [}Mm-«-ﬂll‘.‘- pr1 07570 J.
G CUANPEA 1S 1T Complation Cate 01372933 |
PAN N L4l iy ___J

36

(M ries e nol appdcable far any othar work]

Work Dwiain  Conrset Yor §TP Duciing repaiing work st GC-14, Gaur City £2. Bac

tor 165, Graater Wnida (W] U P

Work Description

Code uoM Quismtity

Fate (9 |

" 538 00

1 [SITC of 23 Gauge Gi Siewt Ducl

Sumpy Tewng § w of feciery T2
hﬂwﬂtm:mmmmm

Sgrey musiasen Teatrg 8nd commusiorwng of Exresed
Lo

e coaled braar rd w ol vokume corarl

e ircludeg all necessary meteral
sconsscrwl Iebous iy A plaiy o w‘.w‘
[}

P weciiceion L e dreclien of enpres Ivdamge

3 | WTC of collar dawoar

)
Buoply, Falsimer and Tectog of ool darrpae o galvirred
slpel showl, provices weh Batabis brka. levers 8nd quasrants of
sl control of voaere e fow wed for Wma..
Isbons

“Surwly § iraladesion of Cleata 0 duciing JoWni with al
| scsazones ladour, okt B paria wie complets i 8 resgecty a3
e specrication § ¥ Orecaon of sagnest In-charpe

m'lmllmuuuﬂhl!nl

&

Al poveder coalnd Inae? 78l Femcying. Cearury & Rs-
nadndeson wih off scossonies, lebour, lools b plents stc complen
. In o reepacs ak par spacicaion 4 ire Backon of srgiee In.

mlw"dswﬂwm-mummuu
pacts B4 per Aowecalion g

74 Gawge G LA &C 0
Aheat

|
[Borsie ) NOs | m" e

[presanpe O 80 Do

Ol Claanesy | WITR

Dwala ()

Sduon AT

. -
-1 =
= | -

For | GAURSONY PRCMOTERS pyT LTD,
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R i W A LS e T R s
105 ON CONTRACTORS
Rl lEREss "Fz"f.-f'm"itﬂ.-f.'r-_;:_': T T
Amount in Words.  RUPEES Four Lac Forty Five Thousand Two Hundied Onty  *
Sevoe ol Work -

1.) Paymant Condition: - 20% adv.

L
{oe® againat pro forma Involce of wark order basic valus and UDC of the same smeunt | - B0% afer
complst order basic va
Plets nstallation of maeterial o 80%: - 20% After Handover ngainst Invoice. 1) Work Pariod:- 30 09 2973 1o

Tuite againat Inveice yalu

38.12.2023 1) Defect Liabisy

Fotied: - 12menins 1 the date of ;
for Interior work ¥ L e om the dais of Handover. 4 ) Penalty Clause: - 8) If thars is
%000t from 3 e ;;:;:‘. i ineluding @ elc. than penality will ba Imposed 1% of contracl valus st ihe sach time of

wok afler Instaliation of

wask (8 1o be conaldered

TSNS S L U

345,178 i
35778 00

repart from she in Charge

*charge. b) In Case contracior falis 1o complels Ihe work within afipulated Pariod, the Conlraciar
smounting 5% of the lotal vaius of the contrict subject 1o
8 full week, 5 ) Scafloiding whersver

9000 e |

GAURSONS PROMOTERS PVT. LTD.

Gaur B2 Pk
NS Tapram by o
GHAZIAEAD UTTAR PRADESH INDIA For Pt <BI02023
T T
Subsidlary Ladger
. 1 et
From - 01/04:2023 To . 31/03/2024 Page o
Dot Type Buuness Unit Debt Credd Balance
Date Partculars
SUNDRY CREDITORS - COMTRACTORS ( (AXIPR413TH]
e TEsIoeCT
Recept / P it 14TH AVENVE
-1p- I BANK A/C-03 ) 005005882 aymie
e :.:"m """9' amount pind n pdvance aganst of WOIIAAVAGO0S62/23-24 | 29RPO1VI2/24 )
” Radedis Ledger Tatal, HIna
fosl alan TR 0000
RVICES I
SUNDRY ;n:,rm::nunamu Padedic Tetal T8.500.00
) ; Te.50000
73.500.00
7830000
— —_————
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Annexure 13 - Log Book of Anti Odor chemical and bleaching power of September & October 2023
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Annexure
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ar §,
A 14 Wy, iR Rid-2,
@i Fo—shogmo—03, Aae—16¥,
TR Al e, MHgEAR |
fva- ot smfdre yesas fraw, 2016 @ wifemt &1 sques 8 5 wH @
e v
IR fAvas o wshu gRa Jfdxor gRT 3ovo Wo—465 /2023 37T IH g9

I0%0 o9 T I N aRA R fRATE 03082023 1 A= TEY FRA FE B | IaT B

Fue # uRge H0 14 @Ry IR Rid-2, @ Ho—fogEo—03, Wer ANl A,

TR | T 31 IS & yaeF 1d FAearer &1 Sfa wewe 9 89 & 9w A

w0 T &Ra e, ¥ Reeh ¥ farnfi= arg afovo wwT—465 /2023 3mey wHf

T e % Yoo WMo 8| dBH A Ao THoSH0E0 gRT URd e faie 03.08.2023

@ Iquied d |gE 9l (@R Remend ([@o/0), MaaggTr, ey s

(E@rey), Iex Aer enfies e widreR, &ty e, Sovo ygwer fEET 918, Iew
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TR T, IFRET T AT B |
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TR WP U4 WIfeeRr gRT a9 @ 9 djrar wad du A fafed we @
faaver Sucrer €1 wvrar T |

TRIYA URAISHT ST IWGAIAR Aerd TRE fF o9 2 9 fFAderor & iy
™ o & fRewr 8g &4y orfow, ek ANeT sRfon @ wHie-696 /

TH0SI0€10—67 / 2023, f&ATH 16.09.2023 ERT Afew Uf¥a fovar war &, foveg oRAHT gRr

P13 yfoawr Wit & fovar 7 2 | aREeT gRT o1 3mRTs yaw g, 2016 g

&I 3T el fhar o e 7 |

I B gfeTd Yo gV &A1 S g1 uRaeT & favg vafaror (wReo)
AT, 1986 JTENET @ GETd YRR & Il B R 9 A wgfy B T
gl

T 39 Ul & R &g wafR, 99 v werg sRedw warer, A

THR B AR wHo—1357(3) fTd 08.04.2016 GRT SN suldre ya=m FraH, 2016

siforgferd & o R 08.04.2016 W Wl 8| Iaw SfRgEET @ swia W S afre

@l frATgaR gl fearer far s g 81 39 s § Sovo s gy
IS, AETE gR FH-a W R fear mar 2

Sodho—12, frfar @vs TC-12V, Vibhuti Khand,
Ehtril T-PT\' AGTH—226010 Gomti Nagar, Lucknow-226010
: 2720831, 2720828, 2720691, 2720681 Phane ; 2720831, 2720028, 2720691, 2720681
I Fax :0522-2720764
g—iﬁl : Info@uppcb.com] website: www.uppch.com e.mail : info@uppch.com| website: www.Lppch.com

: 0522-2T20764
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UPPCB

m Uttar Pradesh Pollution Control Board
*&%}M Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED Application Id : 30864400

235288/UPPCB/Gr eater Noida(UPPCBRO)/CT O/both/GREATER Date: 17/04/2025
NOIDA/2025

To,
M/s
14th AVENUE GC14

14TH AVENUE, GC-14, PLOT NO.-GH-03, SECTOR-16C, GREATER NOIDA,GAUTAM
BUDH NAGAR,201009

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to 14th AVENUE GC14 located at 14TH AVENUE, GC-14, PLOT NO.-GH-03,
SECTOR-16C, GREATER NOIDA,GAUTAM BUDH NAGAR,201009. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA 14th AVENUE GC14 granted for the period from 17/03/2025 to 31/12/2027 and valid for

manufacturing of following products.

S |Product Quantity Unit

No

1 |Group Housing . Numbers/Day
Project for

2 Total 21 Towers, - Numbers/Y ear
Total 4808 Flats,

3 110 Nos. Commercid |- Numbers'Y ear

Shops
2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic 1579.42 KLD - STP TREATED
STP WATER
THROUGH STP
TO REUSE IN
FLUSHING,
IRRIGATION
AND
REMAINING
TREATED
WATER IN
GNIDA DRAIN
TORIVER
HINDON

ANAND KUMAR Qyar moaa Y ANAND
ANAND Date: 20250529 163025
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(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

1 pH AS PER E(P) ACT, 1986 AS
AMENDED

2 BOD (mg/L) AS PER E(P) ACT, 1986 AS
AMENDED

3 Fecal Coliform AS PER E(P) ACT, 1986 AS
(MPN/100ml) AMENDED

4 TSS (mg/L) AS PER E(P) ACT, 1986 AS
AMENDED

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 6 X500 |PNG/DIES| STACK Sulphur 90 METER
KVA GEN | EL (ONLY | NOS. 01 Dioxide STACK
SETS ON | APPROVE TO 06 HEIGHT
DUAL D FUEL IS FROM
FUEL PERMITTE GROUND
D AS PER LEVEL ON
CAQM EACH
DIRECTIO
N)
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2 1 X 1010 | PNG/DIES| STACK Sulphur 90 METER
KVA GEN | EL (ONLY NO. 07 Dioxide STACK
SET ON | APPROVE HEIGHT
DUAL D FUEL IS FROM
FUEL PERMITTE GROUND
D AS PER LEVEL ON
CAQM EACH
DIRECTIO
N)
3 1 X750 |PNG/DIES| STACK Sulphur 90 METER
KVA GEN | EL (ONLY NO. 08 Dioxide STACK
SET ON | APPROVE HEIGHT
DUAL D FUEL IS FROM
FUEL PERMITTE GROUND
D AS PER LEVEL ON
CAQM EACH
DIRECTIO
N)
Emmission Quality Standards
S No. Stack no Parameters Standards
1 STACK NOS. 01to| Sulphur Dioxide |AS PER E(P) ACT,
08 1986 AS
AMENDED

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leg
Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time
75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
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compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This CTO is granted for the Group Housing Project for Total 21 Towers, Total 4808 Flats, 110 Nos.
Commercial Shops at GC-14, PLOT NO.-GH-03, SECTOR-16C, GREATER NOIDA, GAUTAM BUDH
NAGAR, 201009.

2. Industry shall abide by orders/directions issued by Hon'ble National Green Tribunal in OA No. 392/2022
Prasun Pant and others vs Union of India

3. Industry shall abide by orders/directions issued by Hon'ble High Court, Lucknow Bench in Writ (C) No.
1512/2025 M/s Gaursons Promoters Pvt. Ltd. vs. State of U.P.

4. The PP will have to ensure permission from the UPGWD for ground water extraction and it will be the
responsibility of the industry to comply with the various conditions of the permission taken.

5. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
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amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.

6. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and The Solid Waste Management Rules, 2016.

7. The treated sewage shall be used for horticulture irrigation, flushing purposes as much as possible. The
guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposes is
available at the URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf.

8. The unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water Resources,
River Development and Ganga Conservation, GOI.

9. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board earlier and
the audited balance sheet for the current year and the details of fees deposited during last three years within
amonth failing which consent would be deemed void.

10. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also independent
flow meters, logbook and electric meter should be installed for Sewage treatment plant. Project shall ensure
to maintain MLSS in aeration tank of STP.

11. The Unit shall be operate in such away so that there is no adverse impact on public and environment.

12. In the case of usage of ground water, the Project Proponent must obtain NOC from UPGWD within one
month from the date of issue of CTO, unless falling in exempted category as per MoJS Guidelines dated
24.09.2020 and amendments dated 29.03.2023 thereto. Prior to abstraction of ground water, unit shall obtain
a No Objection Certificate from U.P. Ground Water Authority for abstraction of ground water and project
shall provide the NOC of UPGWD for extracting ground water within 01 month.

13. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.

14. The Unit shall submit quarterly monitoring reports of treated effluent from a certified/ approved
laboratory under E.P. Act 1986.

15. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands automatically
suspended for that period.

16. Project shall maintain records regarding generation & disposal of municipal solid waste and submit
necessary permission from competent authority for disposal of solid waste generated in project.

17. At the unit site adisplay board size 4 X 6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

18. This consent is only valid for emission generated from DG Sets. Project shall obtain CTE before
installing any other source of emission i.e. DG Sets etc.

19. The Unit shall abide by orders/ directions issued by Hon’ ble Supreme Court Hon’ ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.

20. Unit shall comply with Board's OM dated 27-02-2020 regarding stringent normsin CEPI areas.

21. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time to time regarding use of cleaner fuel.

22. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 75 regarding GRAP.

23. Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.

24. Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.

25. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
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Areas) direction no. 76 and 77 regarding regulation of DG sets.
26. The project shall ensure compliance passed in the Hon'ble National Green Tribunal, New Delhi in OA
No. 771/2022 Nishant Bhargav and others vs. State of UP and others, OA N0.1002/2018 Abhiest Kusum
Gupta Vs. State of UP and Others.
27. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H-16405/220/2018/02
dt. 16/02/2018.The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.

ANAND KUMAR giraano e

ANAN D Date: 2025.05.29 16:30:36

Chief Environmental Offit& (I ncharge), Circle-1

Copy to:

Regional Officer, U.P. Pollution Control Board, Greater Noida to ensure the compliance of the conditions
imposed in the certificate. ANAND KUMAR Digitally signed by ANAND

KUMAR ANAND

ANAN D Date: 2025.05.29 16:30:46
+05'30'
Chief Environmental Officer (Incharge), Circle-1
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S SR ¥ Jqu FEE 9, IR Aigst
2 At T—1, oM T, SRS wred, fiei-2, Tex e, TgETR
: : A4 : rogreaternoida@uppcb.in, ®IF/ HI. 0120.4259329
ek wan: 1118 ] NWT— 67/ =225
Jard,
M/s Gaursons Promoters Private Limited,
Gaur Biz Park, Plot No-1, Abhay Khand 2,

Shanti Vihar, Abhay Khand, Indirapuram,
Ghaziabad, 201020

Email- customercare@gaursonsindia.com

famin 06/ /2- /25~
HI0 THOSHOEI0 TehRoT

M/s 14TH Avenue, Gaur City-2, GC-14, Plot No.-GH-03, Sector-16C, Greater Noida,
Gautam Budh Nagar SR H0 97 sRa afdywwor, 78 et # IS aogo s
4652023 (S0T0 E@AT 73/2025) oMy ¥ 9 We e Fodo T g # TRa

ATRYT R 04.11.2025 & AT B T H |
HEIed,

FRT SREd Avas w0 wsha gRa afteRe, a8 Reelt # T efovo E&T
465 /2023 (S0V0 T 73 /2025) oMY ¥AT @ We ifp gofo g o H wiRa S
faip 04112025 (AT o) BT F<H TSV PR BN L P | TopA H AT B T F
M/s 14TH Avenue, Gaur City-2, GC-14, Plot No.-GH-03, Sector-16C, Greater Noida, Gautam Budh
Nagar ¥ THR—aTE @ S99 # SR URIE & Hofae, M0SKYOH0 &1 Hare anfe &
T F W0 AAfreRer ¥ DT SN0Y0 FREAT 465 /2023 ITNT T T W A% Jodlo I
g ¥ faeid 16.08.2024 B e wRa far war o, et gea ofer fFeiad &
B e 7. Pursuant, thereto, Shri Ravindra Kumar, Senior Advocate has appeared today on behalf of
G Noida and on instructions from Ms. Leenu Sehgal, General Manager, has stated at the Bar that within
one week appropriate order shall be passed by G Noida and communicated to Project Proponent.
8. Shri A.R. Takkar, Advocate appearing for respondent 4 stated that from date of receipt of order of G
Noida with regard to permission of shifting of Waste Collection Centre and OWC Machine, appropriate
steps shall be taken and process of shifting shall be completed by Project Proponent within one month.
9. In view of above stand taken by respondents 4 and 5, we do not find that any further order is required
to be passed in this matter except that the said authority and proponent shall comply with the above stand.
10. However, we also observe that at shifted place also, appropriate steps for mitigating air pollution shall
continue to be taken by Project Proponent in accordance with provisions of Solid Waste Management

Rules, 2016 and the suggestions made by Joint Committee in its report dated 07.11.2023.
11, Original Application is accordingly disposed of,...”

IR I AT & fF IWEd AQY & AU & TR | Aadedl gRI
Execution Application No. 73/2025 TRaat favan ar 7, fRrg# w10 stffrawor & uilRa amewr fR=ie
04.112025 ERT ¥/ e <ifge fRd oM 3 R fear ar 2| S govo
# arrelt frad fafr fesie 16.12.2025 81

el I B et efRE foear wrar & 6 gz=a wexor # w0 3ifdreRor |
I S0V AT 465 /2023 /AW Tl 591 Ve i godlo 7 3= § wIRT e f&Ai®
16.08.2024 T TS TR 03 faaw & 3y g9 HEted # U X GRkad x|

AT ;. SURIATIANR |

\EEarEE))
SIBEaNl

gfaferfa: %;@wﬁr AMRBRY (gei—1), BOWo SreEYr FRiFE A, % w1 gaerel ey
g ey

TEATd— IR0 12,109]a Gos, T TR, a5 | b
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JIUTA B T H |
HBIGY,
HUaT SR fuge Ao I sRa @R, 78 Reenl ¥ AifSia sfovo der
465 /2023 (20V0 WwET 73 /2025) MY wAD ¥ e 3% godlo I Iy H UIRG SR
AP 04.11.2025 (IR Fer=) BT T TGV I BT BE PY| TopH H AT AT & B
M/s 14TH Avenue, Gaur City-2, GC-14, Plot No.-GH-03, Sector-16C, Greater Noida, Gautam Budh
Nagar ¥ THRR—ME & IWc ¥ SN oMUfdre &1 doideH, MOSTYON0 &I Harerd M &
T W0 fdwRer § AR 3N0T0 T 465 /2023 MY Al g9 T IATH Jodlo I
o # e 16.08.2024 BT Ay WIRG @ mam o, T geg s Feraq &

B amenprss s 7. Pursuant, thereto, Shri Ravindra Kumar, Senior Advocate has appeared today on behalf of
G Noida and on instructions from Ms. Leenu Sehgal, General Manager. has stated at the Bar that within
one week appropriate order shall be passed by G Noida and communicated to Project Proponent.

8. Shri A.R. Takkar, Advocate appearing for respondent 4 stated that from date of receipt of order of G
Noida with regard to permission of shifting of Waste Collection Centre and OWC Machine, appropriate
steps shall be taken and process of shifting shall be completed by Project Proponent within one month.

9. In view of above stand taken by respondents 4 and 5, we do not find that any further order is required
to be passed in this matter except that the said authority and proponent shall comply with the above stand.
10. However, we also observe that at shifted place also, appropriate steps for mitigating air pollution shall
continue to be taken by Project Proponent in accordance with provisions of Solid Waste Management
Rules, 2016 and the suggestions made by Joint Committee in its report dated 07.11.2023.

1 1. Original Application is accordingly disposed of...."
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GAURS

your own world

To,

Regional Officer DR/
Uttar Pradesh Pollution Control Board

A-1, First Floor, Commercial Complex

Beta-2, Greater Noida, Gautam Budh Nagar

Uttar Pradesh

Sub : With respect to the submissions of compliance report pertaining to order dated
16.08.2024 passed by the Hon’ble NGT in Original Application No 465/2023 in the
matter of, ‘Ashish Sharma versus State of Uttar Pradesh’ in connection with the
Project 14th Avenue/GC-14, Gaur City 2 situated at Plot No. GH-03, Sector-16,
Greater Noida (Uttar Pradesh)

Ref. : 1. Your letter dated 06.12.2025 Learing reference number 1113/NGT-67/2025,

received by us on 18.12.2025;

2. Order dated 04.11.2024 passed by the Hon’ble NGT in Execution Application
No. 73/2025 for execution of the order dated 16.08.2024 passed by the Hon’ble
NGT in OA No 465/2023 in the matter of, ‘Ashish Sharma versus State of Uttar

Pradesh

Respected Sir

We are writing in response to your above referenced letter dated 06.12.2025, which has been
received by us on 18.12.2015, seeking the submission of compliance report in connection with
the order dated 16.08.2024 passed by the Hon'ble NGT in OA No 465/2023 in the matter of,
* Ashish Sharma versus State of Uttar Pradesh’ pertaining to the issues of waste collection center
in the project 14 Avenue/GC-14, Gaur City 2 situated at Plot No. GH-03, Sector-16, Greater

Noida (Uttar Pradesh).

In this regard, it is respectfully submitted that as per the submissions on record of the Hon'ble
NGT, we had duly submitted our proposal before the office of Greater Noida Industrial
Development Authority (GNIDA), vide our lctter dated 21.06.2024, for two potential sites
within the project premises for the relocation of the waste collection center and requested
them to approve and finalize a suitable location (copy enclosed as Annexure-1).

Please note that the Hon’ble NGT, vide its order dated 16.08.2024 passed in O.A. No.
465/2023, expressly took note of the said application and directed GNIDA to pass an
appropriate order and communicate the same to us for finalization and approval of a suitable

location for relocation of the waste collection center.

Pursuant thereto and in compliance with the directions of the Hon'ble Tribunal, we once again
approached the office of GNIDA vide our Jetter dated 16.09.2025, requesting approval of one
of the two identified locations and issuance of an appropriate order to enable relocation of the
waste collection center within the project (copy enclosed as Annexure-2).

Further, vide our letter dated 05.10.2025, we once again furnished the detailed claritications

regarding the two proposed sites and reiterated our request for final approval of one suitable

acation for relocation of the waste collection center (copy enclosed as Annexure-3), TOMORC
N —_— <

U
gw*‘i‘_ |
GAURSONS PROMOTERS PRIVATE LIMITED

\ Corp. Off.: Gaur Biz Park, Plot No.-1, Abhay Khandl-Il, Indirapuram, Ghaziabad - 201014 (U.P) lln\Ejia-- g \3/ :
CIN: U45200DL2006PTC157197 | Tel: +91-120-434 3333 | Toll Free:1800 180 3052 e

E: customercare@gaursonsindia.com | W: gaursonsindia.com

GA U R c ITY — 2 Regd. 0112 101, 151 Floor, Ashish Comm. Complex, Plot Ho 2/3, L5C New Rajulan) Enclave, Delhi- 110092
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: e 1 ) your own world
Despite the above repeated communications and reminders, no final approval or order has

been received from the office of GNIDA till date.

Itis respectfully submitted that while the Execution Application No. 73/2025 has been filed
before the Hon'ble NGT for execution of the order dated 16.08.2024, it is respectfully
submitted that the relocation of the Waste Collection Centre can be finalized only upon
issuance of approval by GNIDA.

In view of the above, we respectfully submit that we remain ready and willing to comply with
the order dated 16.08.2024 of the Hon’ble NGT and to relocate the Waste Collection Centre
immediately upon receipt of the requisite approval from GNIDA, which is still awaited.

The present clarification is being furnished for your kind consideration and records.

Thanks & Regards

Bt
For-Gaursons Promoters Privaf:e;,\Limited
A

[—"
gﬂ‘" _ AR5
Authorize Signat‘gll"‘: = i

Enclosures:

1. Copy of our letter dated 21.06.2024 submitting the details of the two potential sites
identified for the relocation of the waste management center.

Copy of letter dated 16.09.2024 in compliance with the order dated 16.08.2024 passed by
the Hon'ble NGT

3. Copy of our letter dated 05.10.2025.

N
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Government of India

Ministry of Communications

ysite o 2001242025 |

1-42 nin

Consignment/MO Tracking Report

Consignment/MO Number:

EU7890870891IN

Knowledge Parkl SO

EU789087089IN

SP_INLAND_DOC

16/12/2025, 17:04:56

Delivered On

Doestination.

Destination Pincode:

161

201310 18/12/2025, 16:38:56 201001
Event Date Time Office
ltem Booked 16/12/2025 17:04:56 Knowledge Parkl SO
ITEM INDUCTED 16/12/2025 17:04:56 Knowledge Parkl SO
Item Bagged 16/12/2025 143718 Knowledge Parkl SO
Item Dispatched 16/12/2025 17:44:02 Knowledge Parkl SO
Item Received 17/12/2025 23:20:17 Ghaziabad NSH
ltem Bagged 18/12/2025 01:56:55 Ghaziabad NSH
Item Dispatched 18/12/2025 04:33:13 Ghaziabad NSH
Itermn Dispatched 18/12/2025 05:45:00 Ghaziabad Ma RMS TMO
liem Received 18/12/2025 09:15:51 Shipra Sun City SO
Item Invoiced 18/12/2025 10:21:16 Shipra Sun City SO
item Delivered 18/12/2025 16:38:56 Shipra Sun City SO

L
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Dsge: 21,06.20724

To,

The Chief Executive Officer,

Greater Noida Industrial Development Authority,
Plot No. 01, Knowledge Park-04

Greater Noida,

Gautam B_udh Nagar, Uttar Pradesh.

‘Sub: Organic Waste Convertor (OWC) machine located underneath Tower-
Iin Basement 1 of the project 14" Avenue/GC-14 “Gaur City 2” at plot
no. GH-03, Sector-16 C, Greater Noida (Uttar Pradesh).

Respected Sir,

We are writing to you with respect to the Organic Waste (OWC) machine located
underneath Tower-I in Basement 1 of the project 14% Avenue/GC-14 “Gaur City
2” at plot no. GH-03, Sector-16 C, Greater Noida (Uttar Pradesh)‘. The Project
Proponent has diligently arranged and is strictly complying with the regulations
stipulated in thé Solid Waste Management Solid Waste (Management and
Handling) Rules, 2016. The following points need your attention and immediate
action/approval:

I.The garbage room consisting of the OWC machine has been established
underneath Tower-I in Basement 1 of thf:: project only as per the approved -and

sanctioned Building plans from the Greater Noida Development Authority, copy

?
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of which is attached herewitl: for your veference as Appendix-/A. That furttier as

per the Rule 4(7) of the Solid Waste Management Rules, 2016:

and institutions with more than 5,000 sgm
ar from the date of notification of these rules
body, ensure segregation of waste
at source by the generators as prescribed in these rules, facilitate
collection of segregated waste in separate Sireams, handover
recyclable material to cither the authorized waste pickers or the
authorized recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation
within the premises as far as possible. The vesidual waste shall be
given to the waste collectors or agency as directed by the local

body.”

“All gated communities
area shall, within one ye
and in partnership with the local

That further as per the Greater Noida Industrial Development' Area Building

Regulation, 2010 (as amended in the year 2011), 15% of prescribed FAR was

added to common areas which includes built structures such as STP, water

treatment plant, garbage collection centre etc. Copy of the Greater Noida

Industrial Development Area Building Regulation, 2010 (as amended in the year
2011) is attached herewith for your reference as Appendix-B.

That thus, the Organic Waste Convertor has been installed by the undersigned
underneath Tower-I in Basement 1 of the project only as per the approved
sanctioned building plan and in compliance with the. Solid Waste (Management

and Handling) Rules, 2016 as well as the Greater Noida Industrial Development

Area Building Regulation, 2010 (as amended in the year 201 1). That though the

OWC machine has been installed as per the approved sanction plan and there is
)
\ ?&IURE::QNS PROMOTERS PRIVATE LIMITED ‘ < "
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GA U R [: ITY-Z ’;.‘._ﬁlfas't,r:r;]err.am@gdurmnslndia.cmn { +: gaursonsindia.com
A2 R0, V4t Floor, Ashish Comm, Complex, Plat No-2/3, 1 5C Mew Rajdhan] Enclave, Delbl 110092

no contravention of any provisions of the the Solid Waste (Management and

Handling) Rules, 2016, the undersigned herein is submitting (he present

representation to your good self to suggest as 10 whether or not any other

approval/permission is solicited for, operating the OWC machine underneath

Tower-1 in Basement 1 of the project.

. That further, as is already in your knowledge, a complaint was filed by one of the

residents of the project in question before the Hon’ble National Green Tribunal

regarding the location of the OWC machine. That in view of the same, the
undersigned project proponent has earmarked two other vacant places within the
project premises for the re-location of the OWC machine if so required and a

copy of the map indicating the said two proposed places is attached herewith for

your reference as Appendix-C.

That though in the entire Noida-Greater Noida area, most of the projéct
proponents (housing colonies/projects) have installed the OWC machines in the
basement ﬁf the project, however in the alternative and in order to end the dispute
that has arisen, as already stated above the undersigned herein has earmarked two
alternate places within the project premises and 'thc undersigned is writing this
representation to your good self for suggesting/approving either of the two vacant

spaces for relocation of the OWC machine. Further, by way of this representation,

. the undersigned would also like to know as to whether or not any other

L Q?URS:EJNS PROMOTERS PRIVATE LIMITED
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approval/permission is required to be solicited for re-locating and operating the
OWC machine in any of the two proposed vacant spaces.

The undersigned herein further also requests and is always available to meet your
good self in person to discuss the matter in case any further clarification is
required at your end, That the matter is of urgent nature and requires quick
action/approval from your good self as the next date in the aforesaid matter

pending adjudicatidn before the Hon’ble National Green Tribunal is 12.07.2024.

With Best Wishes

For M/s Gaursons Promoters Pvt, Ltd.

— -
S
—

Authorized Signatory

>
. W E ) @l
Encl. As above / “”{: i;g 6'\

CC: The Regional Officer, Uttar Pradesh Pollution Control Board A-1, First

Floor, Commermal Complex, Sector Beta-2, Greater Noida, Gautam Budh Nagar,
Uttar Pradesh.

A
B, GAURSDN S PROMOTERS PRIVATE LIMITED
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ANNEXURE4F69

Inspection report of Project M/s 14t Avenue, Gaur City-2, Greater Noida west,
Gautam Buddha Nagar.

Inspection of above project was carried out on dated_ 02.01.2026 by
undersigned in the presence of Mr Raghuveer Nishad, GM of project proponent.

I. During inspection, organic waste converter (OWC) was found operational.

i, Bleaching powder anti odour chemicals is being applied to control foul smell
in OWC section.

ii. No foul smell was observed due to handling and operation of OWC section
in nearby area.

iv. Logbook is being maintained regarding quantity of daily generation and
disposal of MSW in project.

V. OWC in not shifted to another location. OWC is established at older place
(Basement of 1 tower of project.

Vi. Photographs taken during inspection are given below:

 Poweted by NateCam

Report is being submitted for kind perusal and necessary action.

Lﬂ}l’ﬁﬂl ae
(Ranjeet Singh)
Assistant Environment Engineer
U.P. Pollution Control Board,
Greater Noida

Regional icer

Ranjeetsir,court matter, Hight court, 14" avenue §
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